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ORDER
T.c.P. No. 650/l&BC/NCLT/MB/MAH/2017

1. The Learned Representative of the Petitioner is present.

2. This is the Petition transferred from the Honble High Court filed under the

provisions of Section 433(e) of the Old Act.

3. On transfer the requisite compliance of the Code has not been made so far,

hence, as per the Notification No. 732(E) dated 30.06.2017 the Transfer petition

stood Abated .

4. However, as per the 1$ Proviso to the said Notification liberty is granted to the
Petitioner to file Fresh Petition under the Insolvency Code, if deem fit.

. To be consigned to the Records5. The Petition is disposed of as Abated
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